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NOTIFICATION

\Vhereas the Central Government is of the opinion that it is necessary to do so in

the public interest¥and, therefore, in pursuance of sub-clause (ii) of clause (a) of sub-
section (1) of Section 138 of the Income-tax Act, 1961, the Central Government hereby
specifies the officer of the rank of Secretary in various States(s) /Union territories in
India who is responsible for implementation of the National Food Security Act, 2013 on
behalf of respective Government in such State(s)/Union Territories, for the purposes of
the said clause.

\159/

(Rlcha Rastogi)
Under Secretary to the Government of India
(F.No. 225/189/2013-ITA.II)

Notification No. | /2014

To

he Manager,
sovernment of India Press,
layapuri, New Delhi

= (=

Copy forwarded to:-

ONDOAWN

PS to FM/Dir(FMO)/OSD to MOS(R)/PPS to RS/PPS to Chairperson, CBDT
nd all Members, CBDT

hief-Secretary of all States/Union-Territories

GIT(Systems), N.Delhi

~All CCsiT/DGsIT for kind information

I'CC, Central Board of Direct Taxes (4 copies)

IT (Systems), New Delhi, for placing on the website: incometaxindia.gov.in.
ddl. CIT, Data base Celi for uploading on Departmental Website

suard file.
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(Richa Rastogi)
Under Secretary to the Government of India




